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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABAD

DA 325/91., | Dt, of Order :15=3=94,

K.Gopal

essApplicant
Vs,

1s The Telecom Distt. Enginsger,
Mahabubnagar=-509 050.

2, The Chief General Manager,
Telecom, AP, Hyd-1,

3. The Director Gensral, Telecom,
(representing Union of India),
New Delhi~110 00t. -

sssRespondents

Counsel for the Applicant : Shri C.Suryanarayana

Counsel for the Respondents Shri N.R.Devraj, Sr.CGSC

CORAM:
THE HON'BLE SHRI A.B.GORTHI : MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMER (3)
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) As per Hop'ble Shri A.B. Gorthi, Member (Admn,) {

The applicant yas initially engaged as & Casyal
Worker against a Group D yacancy in Mapch 1985 in the
Gffice of Telecom Dist:ict énginee:, Mahabubnagap. He
continuously worked as such till 30th April 1985. Thereafter,
he fell gick and remained abhsent. He rema2ined sick due to
Pulmonary Tuberculosis as certified by the District TB
ﬁ?ﬁicer, Mahabuhhagar.’ After fully recovering, he reported
to the authoritiss concerned in 1591, but he was not taken
back to duty. ﬁis claim in this appligation is, that hes be
reinstatgd as heg had uorkéd for more than 240 days in one
year proceding his gickness and that he should be granted

temporary status and 8lso be regularised in his turn.

2. The respondents, in their reply affidavit, have not
seriously disputed the fact that the‘applicant did work from
March 1985 to April 1986. They however urged that the
appliqant ahsented prom his work yithout any justification

and without informing any official concerned."lt is further
contended on behalf of the pespondsnts that i?jtha individual
could raegularly attend the TB centre at Mahabubnagar, he could’
as well have gone to the office of the Telecom District Engiﬁae
in the same town and informed the officers concerned of his
sickness. Neither he informed them nor did he submit eyen

a leave application.
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3. We have heard learned counsal for hoth the parties.
Mr. C.Suryanarayana learned counsel for the applicant
asserted that in view of the fact that tha applicanf had
worked cﬁntinuously ﬁ;r more than 240 days, the prgspondsnts
should have granted him temporary status and should not have
genied him the benefit of re-engagement when he .reported
back to duty in 1991 after he was fully cured. It is fpurther
submitted by thae applicant's counssl that the respondents-bé
directed to condone the absence of thg applicant from 1986
to 1991, Oppossing this plea, the réspnndent}s counsel stated

that the competent authority has the power to condone the

absance for & period not exceeding one year only.

4, In A, Mohanan Vs Union of India 1993 (2) ATI 4

it was decided that condonation of break in service bayond

one ysar alsoc can be @llowed by the compstent guthority

if it is satisfied of the Ualidity of the grounds for such
condonation, Im the instant case, the applicant Annexed to
the application a numbar of Medical Certificates purporting

to have been issusd by some Government Ductﬁrs. It is for.the
goncernad officials to examine these with a yiew to agpept2in
@E@tﬁer those were genuine and if so whether ths applicant was
indeged suffering from TB, Taking into consideration this and
other facts the competent authority may decide the guesticn as
to whether the break in service should or ghauld not be

condoned.
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Capy bo:-
14 The_Telacmm.Diat. Engineer, NﬂhﬂbUbnagar'050J
28 7Tne chief General f@nagers Talacom, APHyd=1e

3l The nirector General, Talecam, (rnprosanting ynien of
India). Nau Delhi‘001.

4% One cepy ta Srie C.Suryanarayana, advacate, CATs Hyd o
- Uné cepy btO Sri. N.R.Bevaraj, sr. CGSCy CAT, Hyde I
g3 Cne copy ge Librafy, cAT, Hyd.
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(T, CHANDR ASEKHARA REDDY)
MEMBER (JupL, )

(A.8, gort
MEMBER(ADMN.)
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. Ti HOY'ILE [R.a.3.GORTHI :MEMBER( )
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THE HON'BLE !'R.T.CHAIDRASEEEAR REDDY
MEMZER(JUDL )
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THE HCH'BLL MR.R ﬁA:s;ARAJ;.;J : MEMBER
: (ADMN)
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Aadmitted and Interim Directions

issued.
Ailowed. !

c},f’TEEEgggd of with directions.
Digmissed.
- Dishissed as withdrawn.

Yissed for Default.

Re jekted/Crdered.






